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Hon'ble Mr, Ashok 8. Raramadi, J.M,
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igere 1s no representation on behalf of the

2y B applicant in the revised call.
i =k
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- it 13 seen from the earlier proceedings that

learned counsel for the applicant is not taking any
mterest. Howewver, having regard to the interest of the
- partiés earlier also the order of dismissal was recalled.
but inspite of that today alse an application is moved
for restoration of the OA but inspite of that no
representation on the part of the applicant showing
the interest to prosecute the matter and as such I do
not find any justification in adjourning the matter,
accordingly, this MA is dismissed for non prosecution.
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